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Q_)L. 	f2P II, 

AavaKumirPa1t.uajk & ()r. Appticai. 

Union of India & ()r 	 .Rpndent 

Order dated: 13.06.2011 

OKi\/L 

On being mentioned, this matter is taken up 

today. 

Heard Mr. S,K.Oha, Ld. Counsel for the 

applicants and Mr. S. Bank, Ld. Additional Standing 

Counsel appearing for the Respondents, on whom a copy of 

this O.A. has afready been served. 

As per A.nnexureAJ1 to the present O.A... this 

inbunal fts t, order dated 12,05.2000 passed in '. 

81 and 82 of 1998 directed the Supenintending 

Archaeologist, Archaeological Survey of India, 

B hubaneswar Circle (Respondent No.4 in the, present 0. A.) 

to consider the grant o kmporarv 	t - the applicants 

strictly in terms of the schenw at Aimexure-A/2 of the O.A. 

$1 and 82 of 1998 and, consequently, allowed the 0.A. 

Agamst the said order dated 12.05.2000 passed 

111 O.A. Nos. 8? and 82 of 1998, the Respondent Depatment 



fcd O.J .CNos. 9, l0ô4, 1] 073 ol 2000 and 0732 ol 

2004 before the Hon'ble Iligh Court of Orissa, which was 

dismissed vine a common order dated 20.02.2009 in the 

meantime, It appears from. !umexure-AJ7series that a list of 

Defence 1xServicemen have been recommended for 

appomtment purely on contractual basis initially for a period 

of one year on a consolidated remuneration of Rs. 10,000!... 

only per month irrespective of the fact that the apphcants 

representation dated 17.08.2009 under Anncxure-A!3 is still 

under consideration of the authorities. 

Without entering into the merit of the case and 

as agreed upon by the Ld Counsel tbr the parties. I hereby 

dispose of this O.A., by directing tl'ie Respondent No.4 to 

t onsider 	eirent 	ib pph 

tetter 	ncd 1ron he 	:.put' .1Ir  

Arc.haeologcat Survey of India, New Dcliii dated 

27,0S.201 I and within a penod ot 0 day from the date ol 

coinmulucat ion of ths on.tc'r. 

Vith tiiC above obs'ervaton and direction, the 

O.A. stands disposed of at the stage of admission itself. No 
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nden.t No4 and free copies of this order be made ovz 

V d.. (un1 for thy 
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